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MR. SPEAKER:  It cannot be raised 

as e privilege.  Mr. Subramaniam had 
read it out.

SHRI SHYAMNANDAN  MISHRA 
(Begusarai):  You may bear us for
a while.

MR. SPEAKER;  I will hear every­
body.

It cannot come in the form of a 

privilege motion, whatever It is.

The Prime Minister wrote to him. 

She has said that it was suggested to 
him by the Department that he should 

produce he original so that it can be 
further investigated.  It was  stated 
by Shri Raj Narain that the letter 
was not received by him.  But they 

have produced the letter dated 11th 
November   1974.  (Interruptions).

If you dispute it, it cannot be a privi­
lege.

SHRI SHYAMNANDAN  MISHRA:
We made a special request to you in 
writing yesterday, (interruptions)
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I have very carefully  considered 
it.  It cannot he raised as a question 
of privilege.

SHRI SHYAMNANDAN  MISHRA: 
This is a question of privilege.  Let 
me make my submission.

MR. SPEAKER:   Not  after my
ruling.  I am sorry.  I have given my 
ruling.  I am not allowing any one.

There can fo no point of order on 
my ruling.  I have heard you all.  I 
have given my ruling.  I have studied 

everything.  There is no question of 
privilege.  I  am  sorry.  I  cannot 

allow any one to speak after I have 
given my ruling.  Now Papers Laid. 
(Interruptions).

12.25 hra.

PAPERS LAID ON THE TABLE

Reviews  and  Annual  Report® or 
Indian  Drugs  and  PHARHAflfcUTicAL 

Limit*®  New Delhi, Fektiuzers and 

Chemicals Travancors Ltd., and Pyri­

tes, Phosphates and Chemicals Ltd., 

for 1973174 and Audit RepoSW thiREQn 
and Reports and Recommendations of 

Committee on Drugs and Pharmaceu­

tical Industry

THE MINISTER OP STATE IN THE 
MINISTRY OP PETROLEUM AND 
CHEMICALS (SHRI K. R. GANESH): 

I beg to lar on the Table:

(1)   A copy each of the following 
papers (Hindi and English versions) 
U) nder sub-section (1) of section 619A 
of the Companies Act, 1980:

(a) (i) KSvi«wrby the Government 

on the working of the Indian Drugs 
and Pharmaceuticals Limited, New 

Delhi, for the year 1975-74,
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(ii) Annual Report of the Indian 

Drugs and Pharmaceuticals Limited, 
New Delhi,  for the year  1978-74 
along with the  Audited  Accounts 
and the comments of the Comptroller 
and  Auditor  General  thereon. 
[Placed in Library.  See  No.  LT- 

9667/75].

(b) (i) Review by the Government 
an the  working of the  Ftytilizezrs 

and CKemicals Travancore, Limited,
'or the year "1973-74.

(ii) Annual Report of the Fertili­
zers and Chemicals Travancore Ltd., 
for the year 1973-74 along with the 

Audited Accounts and the comments 
of  the  Comptroller  and  Auditor 
General thereon.  [Placed in  Lib-
i.wy.  See No. LT-9668/75],

(c) (i) Review by the Government 

on the working  of  the  Pyrites, 
Phosphates and Chemicals  Limited, 

for the year 1973-74

(ii) Annual Report of the Pyrites, 
Phosphates and Chemicals Limited, 
for the year 1973-74 along with the 

Audited Accounts and the comments 
of  the  Comptroller  and  Auditor 
Generaol thereon. [Placed in Lib­
rary.  See  No LT- 9689/75],

(2)  (1) A copy of the Report of 
the Committee on Drugs and Phar­
maceutical Industry.

(ii) A copy of the Recommenda­
tions (Hindi and English versions) 
regarding the report of the Com­
mittee on Drugs and Pharmaceuti­

cal IftffiSfry.

(iii) A fcopy of the ‘Recomfnenda- 

tions (Hindi Versions) made by the 

Committee on Drugs and Pharma­
ceutical Industry.

(iv) A statement (Hijidi and Eng­
lish versions) explaining reasons for 
not laying simultaneously the com­

plete Report of the Committee on 
Drug) and pharmaceutical Industry, 
in Hindi  [Placed in Library. See 
No. LT-0670/75],

»27  P*m MAY r
Rwnew AMD ANNUAL REPORT OT B*AOAT 

Hwvt Euctwcals Lei., Hkw fitun 

TOR 1078-74

THE DEPUTY MINtSTRY IN THE
Ministry of health  and  fa­

mily PLANNING  (SHRI A. K. M. 
ISHAQUE):  On behalf of Shri A. A. C. 

GEORGE, I beg to lay on the table 

a copy each of the following papers 
(Hindi and English versions) under 

sub-section (1) of the section 619A 

of the Companies Act, 1956:—

(1) Review by the Government 

on the  working  of  the  Bharat 
Heavy  Electricals  Limited,  New 
Delhi, for the year 1978-74.

(2) Annual Report of tlje Bharat 
Heavy  Electricals  Limited,  New 
Delhi, for thci year 1973-74  along 
with the Audited Accounts and the 
comments of the  Comptroller  and 
Auditor Gentiral thereon.  [Placed 
in Library.  See No. LT-9671/75]

Audit  Reports  on  Union  Govern­

ment  (Railways) 1973-74, an* 

Union Government  (Civil)  Revenue 

Receipts, 1972-73, Appropriation 

Accounts,  Railways, 1973-74 Aparts 
I & II, and Block Accounts, Balance 
Sheets,  Profit  and  Loss  Accounts 

Railways, 1973-74

THE MINISTRY OF STATE IN THE 
MINISTRY  OF  FINANCE  (SHRI 
PRANAB KUMAR  MUKHERJEE):

I beg to lay on the Table—

(1) A copy each of the  following 
papers under article 151(1) of the 
Constitution:—

(i)  Report  (Hindi  and English 
versions) of the Comptroller  and 
Auditor General of India, for the 
year 1973-74,  Union  Government 
(Railways).

(U) Report (Hindi version) of the 
Comptroller and Auditor General of 
India, for the year 1972*73, Union 
Government (Civil) Rervenue Re­
ceipts-—Volume  I—Indirect  Taxes 
and Vol H Direct Tam.
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